faedt "o Ete Telo-33004/99 REGD. NO.D.L.-33004/99

Che Gazette of Fndi

EXTRAORDINARY

wT [1—WUE 3—I9-WUE (i)
PART H—Section 3—Sub-section (i)

WIRTEIT | WERTT

H. 456 7% faeelt, YA, IA 29, 2014/9T% 7, 1936
No. 456} NEW DELHL FRIDAY, AUGUST 29, 2014/BHADRA 7, 1936

AU & WATE
sifirgEET
¢ fegell, 29 3T, 2014 -
wr R 627(37),— F59 WER, FAT AfafTEm, 2013 (2013 1 18) F URT 467 Y SU-4RT (1) g g wifsE
mmaﬂﬁgqaaaaqfqﬁmﬁa-ﬁaﬁ—zwwaﬁw%mﬁw#aﬁaﬁﬁvﬁmaﬂﬁa}m
frfefan SeieE w36 R, st -

. w arfufrem, 2013 ® STTEE-2 H—

(%) gm'F, 403 % 9 (1) B T W FreAfeten 3v-T @ smom, sig—
“(i)mmwmﬁﬁmwm‘n’ﬁﬁﬁmmw&mwmmﬁﬂﬁmﬁ
ST e AT & Wiw whewa § e e 6
ﬁmﬁi#ﬂmnﬁﬁﬁﬁﬂﬁfmmwm%maﬂﬁﬁﬁﬁqmﬁﬁmmw
1 T T S e St fardr Ferarot § U e ) e ST B SR 36 TS el s JEI WA,
w9 § gufim ofifaes e woAr g ~

(@) 9w uee e feor W

(1) ¥4 % = R Frefafea Yo v smem, s —
"4(3?)W%mnﬁﬁﬁﬁemwwmﬁm%ﬁtwmﬁwmﬁwm
aﬁwaﬂmﬁwﬁw%aﬁwmwmﬁﬁmmm%mﬁaﬂ@fm%aﬁw
TEeqel WI 1 STAn S g 9 @ i@ feen S o
(@) 01 i, 2014 F) 1 THD TR T A AR Frefr o @ waw F su-w (F) = i arden Qs
1t et 01 arier, 2015 F) 71 IR TR AR TR A fora e Y e foreiva faraeot @ g it g 1

(m ¥ 7 I9-Y (=) F F T B0 v @ TR W IR @ W g e @ A |
[ §. 17/60/2012-Hwet- Vi)’

sty fie wfemn, wya wfaa

froquft; w oufEE, 2013 ¥ GE-2 @ 01 s, 2014 | THT St ol IR SifeRpEW WHN HLIA. 237(H),
Al 31 T, 2014 AR (01 3%, 2014 § W) Wit fehan mamw o |

1436 G1/2014 8



2 THE GAZETTE OF INDIA : EXTRAORDINARY [ParrII—SEc. 3(3)]

MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Dethi, the 29th August, 2014

GS.R. 627(E). - In exercise of the powers conferred by sub section (1) of Section 467 of the Companies
Act, 2013 (18 of 2013), the Central Government hereby makes the following amnendments further to amend
Schedule 11 of the said Act with effect from the date of publication of this notification in the Official Gazette,
namely:— '

1. In Schedule IT of the Companies Act, 2013,—
(a}in Part'A’, in paragraph 3, for sub-paragraph (i),the following sub-paragraph shall be substituted, namely:—

"(i) Theuseful life of an asset shall not ordinarily be different from the useful life specified in Part C and the
residual value of an asset shall not be more than five per cent. of the original cost of the asset:

Provided that where a company adopts a useful life different from what is specified in Part C oruses a
residual value different from the limit specified above, the financial statements shall disclose such difference
and provide iustification in this behalf duly supported by technical advice”.

{b) after Part ' under the heading Notas,—

(i) for paragraph 4 the following paragraph shall be substituted namely:—

"4(a) Useful life specified in Part C of the Schedule is for whole of the asset and where cost of a part of
the asset is significant to total cost of the asset and useful life of that part is different from the useful life
of the remaining asset, useful life of that significant part shall be determined separately.

(b) The requirement under sub-paragraph (a) shall be voluntary in respect of the financial year
commencing on or after the 1st April, 2014 and mandatory for financial statements in respect of
financial years commencing on or after the 1st April, 2015."

(c) in paragraph 7, in sub-paragraph (b) for the words "shall be recognized", the words "may be
recognized" shall be substituted.

[F. No. A-17/60/2012-CL-V]

AMARDEEP S. BHATIA, Jt. Secy.

Note: Schedule IT of the Companies Act, 2013 came into force with effect from the 1st April, 2014 and
was amended (with effect from 1st April, 2014) vide notification number S. O. 23 7(E), dated the
31st March, 2014,
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